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(Open C•urt) 

CEm'RAL ADMINISTRATIVE TRIBU)V\L 

ALLAHABAD BEtcH, ALLA~BAD • 

Allahabad this the 25th day of I.fay. 2004. 

original Applica tion No. 1055 of 2003. 

Hon•ble Mr. Jus tice S.R. Singh, Vice-Chairman. 

Hon ' b le Mr. S.K. Hajra. Member- A. 

l. smt . 'IC! nda na S i ng h a/a 23 y ears 

wife of Sri Rana Ajay Singh, 

R/o Vill. a nd Post- santoshpur vaya Bakhira , 
Di stt . Sa nt Kabir Nagar. 

2. Vijay Si ngh aged about 20 yea r s 
son o f Sri Surya Nares h S ingh , 

Resi dent of Village a nd Po s t 

Office- Santoshpur, Vaya - Bakhi r a , 

· J i s trict Sa nt Kabir Nagar . 

3 . Dave ndra Kumar aged abouc. 39 years , 
son of l ate Sri Girija Shanka r Tr i pathi, 
Resi dent of Village a nd p o st Off icP ­
Ra ya t h, Di strict Basti • 

4. Bhag t:1an Nath Tripathi 

.aged about 40 yea r s , 

son of Sri Vijna l t-1a ni Tripathi, 
Resi dent of Village and Post Offic e - Bang awa , 

District Sant Kabir Nagar. 

s. Om Prakash aged abo~t 41 yea r s , 
Son of Sri S u r y a Na r a ya n ~1ishra , 
Re sident of Villag e and Post Office 
Bansi , Vdya - Kapta nganj , Di strict Basti . 

6. Ra j esh Shanker ~i shra aged about 30 y ears 

son ;,£ Orn Prakash Nath '7i shr a . Resident of 

Vill c.~ge and Post Office-Ka piyawan T)istrict 
Siddharth Nagar . 

, 

• ••••• Applicant s . 

( Dy Advocate : Sri H.P. Mi shr a /Sri J. N. Tripa.thi) 

versus. 

l. union o f Ind ia 
t hro11gh the Secretary, 
Ministry of communication 
:::lepartrncnt of Posts. 

New Delhi. 

2 . The Superintendent of Post Offices . 
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Division .Ba stt.i/sa nt Kabir Nagar . 

3. The Super intendent of Post Offices, 
Division Siddharth Naga r. 

4. Assistant superintendent of Post Office s , 
Divisi~n- Basti/ Sant Kabir Nagar. 

5. Assistant Superintendent of Post Offices. 

Division- Siddhnrth Najar . 

• ••••• Respondents . 

(By Advoca te : Sri R.C. Joshi) 

O R D E R - - - ... -
By Hon' ble Mr . Justice S . R. Singh, v .c. 

The applicants he r ein were appointed as s ubstitute 

o .o.s/a.P.M. It i s alleged that s ince their a ppointment, 

they are discha rging their duties ·with full satisfaction to 

their superiors. The relief claimed herein i s that the 

r espondents may be directed to regularise the services of 

the applica nt s on t he ir r espective posts and pay r egular 

pay sca l e . In oppos ition to the O.A. the respondents have 
• 

filed counter r eply s tating there in that a policy decision 

• 

to dis-continue the prevailing system of appointing substitute 

G.D.S has been taken and, therefore, the applicants are not 

entitled to continue on the post as substitute. In this 

connection reliance has been placed on the letter dated 

05.09.2003 t he validity of lfthich was the sub ject matter of 

cha llenge in O.A No. 1075/03 a nd O. A No. 1109/03 • 

2. Having hea rd c ounse l for the part i es a nd regard being 

had to the order passed in o .A t~o s . 1075/03 and 1109/03, t he 

present o .A i s d i spo seJ of t.-1ith direction tha t in case t he 

applica nt s file r epresentation alongwith documents in support 

of their claim for regulari sa tion, the competent authority 

shall l ook into their g rievances and take appr:E.r1ate 
~ crf Y47J1-'-~ Tc4)-

decision in a ccordance with the scheme~ 1£ any, within a 

pe riod of 2 months from the date of r eciept of representation. 
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It i s made clea r that pending decision of the representation , 

the applicants may be a llowed to continue , if they have 

not been d is-engaged bv now . 

3 . According l y t he a .A i s disposed of with no order 

a s to costs . 

/Anand/ 
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vice-Chairman. 
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